CEMTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
Original Application No.820/98
Mew Delhi, this the Ist 'day of Decembier, 1495,

Hom " ble Mr. K. Muthukumar, Member (&)
Hon ble Mr. J.S. Dhaliwal, HMembei(J)

.o Mrs, Prem Lata Mehndiratta,

Wife of Dr. M.M. Mehndiratt
I 03, Widwal Negar Fast,

Thi-110 023, oo Applicant
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By Advooate Mrs. Rekha Agosrwal)

. Government of NL.CLT
thirough the Secretar
5,0 Thamnath Marg,

11

Mew Delhi-110 054,

. Principal,
Maulana Azad Medica) College,
Heyw D@lihwllU B0z, s Respondants

(By Advocate Shril Ajdesh Luthra, proxy For Mirs.

Jyotsng Kaushik)
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By Hon'ble Mr, K. Muthukumar, Member (&)

The grievance of

neling appolntard as Gno&n

the grade of  Re.z2000-3500 B

in  the drafTt recrultment ules w.e. [,

17.8.94, the respondents have not heern L
Finslise the recrulbtment wules =0 long with  tha

resylt that  tThe applicant ls continulng Lo be on ad

any ot
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tations In  bthis behal f  ro the

respondents, The respondents have avearired that z=

a0

cne recraltment rules for tha post  of Resewror
Officer have not been finalised

pob be regularisad. T

recrultment  rules were Tor
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mutnuiluy ang the stplicant was Infoirmed aocordingly.
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learned counel Ffor the

these recrulitment rules

5

1997 and Thers was only

Lhe number  of  vears of service in the

requlred for  promotion Lo bhea nos

OffFicer, The sppliant though initially

i a0 had Fopr moare e |1
yaesrs since  198% was given ad hoo promotlon onlw  in
fr Loa., alfter a lapse of 11 vears and in te of

that the recruitment rules Lo the pozt of

Gfficer wre veb to be notified, wit

adtinn end  al=so  there is no cerbtainby  oFf  her

continuvance in the Job Lill such Lime her sppointm

. We  have hear

mothh the parties. Since a shart point ls that

Necessary recrultnent rul witlol  Have

come in the way of the applicant belng considers

el

regular appolntment and since there 1z no avermeanr in

Lhe reply  thst the respondents Mave  any

e sai
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(3.5, Dhaliwal)}!

Member (J)
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anct notify  Lhe same within =&

thereafter it the smld rules

approved by @ oompetent  authority,

Thereafter 11 1s open to the re

Lo proceed with the F1lling up that post

onh o regular bhasis in acoeordsnos wlith Lhe
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L Far as e olher pravers

are concenred, They are not

No order as Lo
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(K. MubHukumsr)
Member { Admeee
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